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Reville ~OD. Water Charl'ea 

2045.SHRI SHYAM SUNDER GUP-
TA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state: 

(a) whether some-time back Plan· 
ning Commission of India have urged 
IIOme State Governments to revise the 
recent rates of irrigation water char-
ges; 

(b) it 10, names of such State Gov· 
ernments who have given their consent 
in chaniing the irrigation water cbar· 
ges; 

(c) what are the reasons wbk,h led 
the Planning Commission for such a 
step; and 

(d) what extra amount is likely to 
be received by the State Governments a, a result of enhancement of irriia· 
tion rates? 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). While sanc-
uoning some special advance Plan 
assistance for certain selected irriga-
tion projects in the country during 
1975·76, the Planning Commission had 
stipulated that these additional out· 
lays were subject to the State Govern. 
ments taking positive decisions in 
1975-76 to revise their water rates so 
that the returns from the State's Irri· 
gation Systems fully cover its working 
expenses. It was further mentioned 
that this was envisaged as a firs I step 
towards reaching economic levels of 
water rates (i.e. rales s~lfficient to 
cover both interest charges and work-
ing expenses) over a period of time. 

At that time the levels of water 
rates fOr the States of Andhra Pradesh, 
Gujarat, Maharashtra, Orissa, Rajas-
than and Karnataka were adequate 
to cover the working expenses fully 
during 1976.77. This was not so in 
case of Bihar, Haryana, J&K, Kerala, 
U.P. and West Bengal who had also 
receiverl IIuch special advance Plan 

. .... 'r; I·' 
assistance fo~. _ th~r Projects. Tu. 
stat ... also revi~ thair wa&er raW or 
initiated action for revision. 

(d) The extra amOWlt to .,. 
received annually by the State GoY-
ernments as a result of enhancemeDl 
of the irrigation rates is given belotr. 

Amount 
Sl. Nu. ~!a!e (RI. crorea) 

.---.-
I. Andhra Pradcah 8-65 

:1. Bihar I' 5-

3· Gujarat 1)'8, 

4- Haryalla 3-95. 

5- Jammu & Kashmir 0'04 

6. Karnataka ~ . ." 

7- Kerala 0-55 
a. Maharuhtra ,.-s, 
g. Oriasa 0',. 

10. Rajasthan 1'8S 

II. Utlal' Pradesh 'l'QD 
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Reallotment of Government Aeeo.. 
modatlon to SC/ST Govemment ~ 

yees ownlnr Housel 

~U46. SHRI BALAK RAM: WilrtJllt 
:\linister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA. 
TION be pleased to state the numbeW 
of Government servants beloniing .. 
Scheduled Castes/Scheduled Tri~ 

who own houses and who vacated 
Government Accommodation· in pur-
suance of Government decision takea 
in 1975, Type-wise, i.e., Type I, II, m 
and IV and so on, and whether there 
is any proposal' under Government'. 
consideration to allot ~vernment ac-
commodation to them keeping in view 
their socio-economic conditions, it .... 
details thereof? 



THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND RE-
aABILITATION (SRRI SIKANDAR 
BAKHT): No separat recoma 01 
Scheduled Castes and Scheduled Tribes 
house owning officers are maintainl!d; 
they are treated on .the same haBis as 
other house-owning officers. They will 
have to take their hIm for allotment 
of Government accommodation. 

IDB*ltute of Tlbetaa Studies, Varuaal. 

2047. SHRl KACHARULAL HEM-
RAJ JAIN: Will the Minister of EDU-
.cATION,SOCIAL WELFARE AND 
CULTURE lJe pleased to state: 

(a) the amount of grants lIiven by 
:the Central Government to the Insti-
tute of Tibetan Studies, Varanasi. 
during the last three years; and 

(b) whether Government propose to 
mcrease the amount thereof and its 
details? 

THE MINISTER OF EDUCA TION, 
SOCIAL WELFARE AND CULTURE 
'<DR. PRATAP CHANDRA CHUN-
DER): 

fa) .11175-70 

1 97G-77 

1977-78 

(Rs.lakh.) 

G· 50 

6'50 

(b) An enhanced provision for the 
.development of the Institute is being 
proposed in the Sixth Plan. Details 
are being worked out. 
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Belautiou in crut 01 Boui11D6 ~ 
to Central GovemmengServute 

2049. SURI D. AMAT: Will tbII 
Minister of WORKS AND HOUSING 
AND SUPPLY AND REHABILITA~ 

TION be pleased to state: 

(a) whether Govemment have re-
laxed Housing loans rules for the Ceo-
tral Government Servants; and 

(b) it so. the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING AND SUPPLY AND It&. 
HABILITATION (SHRI SIKANDAR 
BAKHT): (a) Yes, Sir_ 

(b) House Building Advance Rul .. 
have been relaxed recently as under:-

The pay of both husband and wife. 
who are employed in Central/State 
Government, Public Undertaking., 
semi-Government Institutions or 
local bodies, will be taken into con-
sideration for the purchase of flats or 
construction of Houses provided the 
cost ceiling limi t does not exceed 
Rs. 50,000 or 75 months' pay of botlt 
husband and wife, whichever la more. 
subject to the maximum of RL 1.21 




